
LE 
IN THE CENTRAL ADPaNISSMATIVE TRIBUNaHYDERABAD BENCH 

AT W1'DERABaD. 
CP.27/95 in 
OA.296/92. 	Date of order:21-7.-95. 

Betvieen: - 
V.Nallayya 	 ... 	Applicant 

And 
A. C, Avarachan 
The Cornmodore,Chief Staff Off icer(P&A), 
Headquarters Eastern Naval Command, 
Visakhaçtnarn. 

'S. 	 Respondent. 

Counsel for the Applicantl Mr.K.K.ha]cravorthy,Advocate. 

Counsel for the Respondent:Mr.N.R.Devaraj ,Sr,OSC, 

Hon'ble Mr.Justice V,Neoladri Rao,Vice-Chairman 
Hon'ble Shri R.Rangarajan,Merter(Admn.) 
Hon'ble Tribunal made the followinu order:- 

Issue notice for consideration of the C,P,for 

admission only in regard to the non-payment of back 

wages as per the order dt.26.10.94 10 O.A.296/92. 

The action of the Respondents in placing the 

app1iciat under suspehsion and the steps taken for 

continuation of the disciplinary proceedings as per 

the order dt.24.1.95 is in accordance with the jUdgment 

dt.26.10,94, in OA.296/92. Call on 31.8.1995. 

- 
Dy.Registrar(Judl) 

Copy to:- 

l.A. C.Avarchan,The commodoreo  
Chief Staff Officer(P & A), 
Headquarters, Eastern Naval command, 
Visakhapatnam. 

2,One copy toMr.K.K.Chakravorthy,.advocate,CaT,Hya. 
3.Ofle cony to Mr.N.R.Deva raj,Sr,CGSC,CATHyd, 
4.0ne spare copy. 

kku. 
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IN THE CENTRAL DMINISTRATIVF TRIBrJj AL 
HYDERp BENCH AT HYDERABj. 

THE HON 'BLE MR-JUSTICE V. 	I-  RO 
VICE CHAj 

A N D 

THE HON 'BLE NReR RA1t24RM;E (M(ADMN)• 

in 
OA.NO. 

Aditted and Interim direions  
ised. 

Al loçd. 

Disposd of with directions. 

as withdrawn 

Dismissed or default 

Ordered/Rejcted. 	 - 

Y 

Ns,.order as o costs. 

- 	

- Adminisft1 irthvfl} 
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